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Narender Dev Sharma,
P.No.1070/1363/C.M. Fitter General.
(skilled), :
Ordnance Factory, o
Muradnagar -(UP). . - o ... Applicant
-~ ( By Shri A. K. Bhardwaj, Advocate )
l | -Yersus-
1. Union of India through
Secretary, Ministry of
.. Defence Production,
Central Secretariat,’ South Block,
New Delhi. :
2.  Director General,
‘Ordnance Factories .
(Ordnance Factories Board), -
10, Auckland Road,
: Ca1cutta
3.  The General Manhager, -~ -~
A - - Ordnance Factory,
P : Muradnagar (Ghaz1abad), SO .
Distt. Ghaziabad (UP}. SRR ... Respondents
0 R. D E R ({ORAL)
Shri- Justice K. M. Agarwal,
_ Heard the learned counsel for applicant-on-admission.--
2. The applicant was chargesheeted and thereafter served
with an order of removal from service. 'The Tearned counsel
submits  that the applicant filed a- departmental appeal-
against the impugned order of the disciplinary authority on
,‘17.4.1995 bﬁt so far the. appeal has not been disposed of.
Under the ciFcumstances, we are of the view that this 0.4.

may be disposed of at the admission stage itself with. 3

‘,}5~/ direction’ to the appellate authority, that is, respondent




as

No.2, to dispose of the appeal of the applicant within a
period of two months from the date of receipt of a copy of
this order. Accordingly, the application is finally

disposed of.
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